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DELHI BUILDING & OTHER CONSTRUCTION WORKERS WELFARE BOARD,
LABOUR DEPARTMENT, GOVT. OF NCT OF DELHI
A WING, 7™ FLOOR, VIKAS BHAWAN-II, CIVIL LINES, DELHI-110054
Email id -bocwhg.delhi@gov.in Phone : 011-23813846, 23813773
F No. 45 Dated:- ;’5/&5’/2:22

To,
Dy. Secretary (Questions & Committee)
Delhi Legislative Assembly Secretariat
Govt. of NCT of Delhi
Old Secretariat, Delhi-110054.

Sub: - Unstarred Question No. 194 due for 29.03.2022.
Sir,

Please find enclosed herewith 100 Copies duly certified by the Competent
Authority of Unstarred Question No. 194 due for 29.03.2022 for further necessary
action at your end.

This issue with the approval of the Competent Authority.

Yours Faithfully

(Pawan umar)
Dy. Secretary (HQ)
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